
~ 
Government of Jammu and Kash . 
General Administration Departm~~~ 

avu Secretariat, Jammu 

NOTIFICATION 
Jammu, the 25th of April, 2018 

SRO \'>t3 .-In exercise of the powers conferred by proviso to 
section 124 of the Constitution of Jammu and Kashmir, the Governor is 
pleased to introduce the following scheme in respect of the members of 
the Jammu and Kashmir Administrative Service~-

Short title and commencement: (1) This scheme may be called the 
Non-Functional (Monetary) Scheme (NFS) for the members of the 
Jammu and Kashmir Administrative Service. 

(2) The scheme shall be implemented as under: 

(I) A Junior Scale KAS/feeding service officer in the 
pay band of Rs. 9300-34800 with Grade Pay of 
Rs. 4800 (substantive capacity) with 10 years of 
service \n the Junior Scale of !<AS/department~! 
feeding service will be eligible for placement In 
the Senior Scale (non-functional) of Rs.l5600· 
39100 with grade pay of Rs._GGO~- a~er 
assessment by the Selection Committee sub)~ 
to the condition that he has undergone ~ 
rotational postings as per the extant policy o 
GAD. . 

KA5 officer with 4 years service ~n 
(ii) A Time Scale I 'II be eligtble for placement In 

the Time Sea e WI ctJOnal) of Rs.15600· 
the Selection Grade (non-fun f Rs 7600 after 

'th grade pay o . 
39100 WI th Selection committee. 
assessment by e -th 08 years of service 

(iii) A Time Scale KA5 officer ~~ered for placement in 
in Time Scale may be c~~~~7000 + GP Rs.8700 
Special Scale {RSJ~ assessment by the 
(non-functional)( a r 
Selection commtttee. t e with effect from 1st 
The scheme shall be opera ~~fficer under the NFS 

(iv) 2018. In case anY In any of these 
Janua~~ eligible for placement the benefit will 
becom arlier datefYear, 
scales from an e 

tection eommlttCC· 
the EstabUshment-cum·Se 

* Selection Committee means 



I 

I 
I 
i 

(v) 

(vi) 

be available to h. 
of pay Wltho lm on notional basis 
account) & ut payment of ar (for fixat1on 
2018 SUbje~~la~y With effect ~~ 1~n th!s 
Committee SSessment by th Apnl, . e Selection 
The Selection Co . 
relating to NFS I ~m,ttee Will consrder the 
week of Juty :f e 1st Week of January a:s:; 
completing the re uis~ calendar Year. Officers 
January to 30th J q te length of service from 1st 

une Will be e titl up-gradation With effect fr n ~ to monetary 
relevant year and those om . 1 July of the 
length of Service betw completing the requisite 
31st De een the periOd 1st J I cember Will be entitled u Y to 
from 1st January in the foltowing~e~~~ wrth effect 
The NFS in any of th b 
admissible to any offi~ra :~~ S~es will not be 
these scales on I ~e promotion to 
eligibility fl I a regu ar_ basr:. before acquiring 
fi . or P acement rn any of these non-unctional scales. 

(vii) Regular service for purpose of the NFS writ 
commence from the date of first appointment to 
the Time Scale of KAS erther at Junior 
Scale/feeding service or Time Scale or Selection 
Grade level of KAS as the case may be. 

(viii) Past service rendered by an officer fn a state 
government/autonomous body/PSU or statutory 
body will not be counted towards regular service. 

(ix) 

(x) 

Regular service shall include all periods spent on 
deputation/foreign service, study leave and all 
kinds of leave sanctioned by the competent 
authority. 

If financial up-gradation under the above scheme 
is deferred in respect of an officer and not 
allowed after the requisite length of service due 
to the reason of having been adjudicated 'unfit' or 
due to departmental proceedings etc. by the 
Selection Commrttee, this would ha~e 
consequential effect on the subsequent finanaal 
up-gradation which would also get deferred to ~e 
extent of delay in grant of the previous finanaal 
up-gradation. 
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(xi) On grant f · 
Scheme, th~re fi~ancial up-gradation 
classification s alf be no chang . , under the 

(
xii) or status. e m designation 

The bench ' 
would b " mark for the fina -

(xHi) e Very Good and above~~lal up-gradation 
Financjal up-gradar • 
purely personal to ~~n under the scheme shall be 
relevance to hls _he_ officer and shall h 
shall be no add~t~monty position. As sucha~~ no the . I 1onal fmancial , u1ere 

senior officer on the up-gradaflon for 
officer In the grade has gr~und that the junior 
under the scheme and v·got higher pay/grade pay 

( 
ICe-versa 

xiv) In case, the regular pro . . 
officer but he refused b ~otion was offered to an 
a financial up-gradation e ore beco?'lng enbtled to 
shall be allowed. In th no finanCial up-gradation 
gradation has been allo~=~e~~dthe finandal up-
officer concerned refuses the ' the~eafter, the 
not be a ground to w·thd promotion, it shall 
grad tl 1 raw the finandal up-

a on. However} he shall not be eligible to b 
considered for further financial up-gradation till h! 
agrees to be considered for promotion again and 
the next financial up-gradation shall also be 
deferred to the extent of period of debarment due 
to the refusaL 

(xv) Officers on deputation need not revert to the 
parent cadre for availing the benefit of financial 
up-gradation under the proposed scheme. They 
may exercise a fresh option to draw the pay in 
the pay band and the grade pay of the post heJd 
by them or the pay plus grade pay admissible to 
them under the scheme, whichever is benefidal. 

(xvi) In respect of the KA5 officers who have already 
been appointed/promoted to the Time Scale of 
KA5 or to the Selection Grade of KA5 or have 
been released grade of the Time Scale of KA5 or 
Selection Grade of KAS, eligibJlity for further 
placement to the next non~functional grade will 
be determined with reference to date on wh1ch 
they have been appointed/promoted to Time 
Scale of I(AS or Selection Grade of KA5 as the 

case maY be. 

(xvli) The aforesaid non-functional scheme wo~ld be: 
transitory measure aimed at addressmg ~ 

' 
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~gnation of the KAS 
vrew of the pending Offic:rs. at various levels in 
service. As such the senronty dispute In the 
b ff . , non-functi 1 e e ective upto 2023 . ana scheme shall 
seniority dispute of ~ trll the resolution of the 
earlier upon Which th Es o~cers whichever Is 
may review desirabil~ ~bhsh~ent .committee 
scheme or otherwise. o contrnuation of the 

By order of the Government of Jammu and Kash . mrr. , 

No: GAD(Ser)Genl/03/2018 
Copy to: 
1. All Financial Commissioners. 

Dated:25.04.2018 

2. P~incipal Resident Commissioner, J&K Government, New Delhi. 
3. Dtrector General of Police, J&K. 
4. Principal Secretary to the Governor. 
5. All Principal Secretaries to the Government 
6. Chief Electoral Officer, J&K. 
7. Principal Secretary to the Chief Minrster. 
8. All Commissioners/Secretaries to the Government. 
9. Chairperson, J&K Special Tribunal. 
10. Divisional Commissioner, Jammu/Kashmir. 
11. Secretary, J&K Public Service Commission. 
12. All Heads of Departments/Managing Directors. 
13. Director Estates, J&K. 
14. Director Information, J&K. 
15. All Deputy Commissioners. 
16. Director Archives, Archaeology and Museums. 
17. Secretary, J&K Legislative Ass~mbly/Councrl. 
18. Secretary, J&K Services Sele~r~n Board. 
19. OSD with the Deputy Chief Mrnrster. . mu 
20. General Manager, Governme~t Pre~, Srrnag~~(~=~ of state. 
21. Private Secretaries to all Cabrnet Mmlsters/M 
22. Private Secretary to the Chi~f ~ecreta/S~retarv to the Government, 
23. Private Secretary to Commrssroner 

General Administration Department. 
24. Incharge website, GAD. 
25. Government Order file/Stock file. 


